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 the  Kanpur  and  Meerut  Uni-
 versities  Act,  1965,  read  with
 clause  (c)  (iv)  of  the  Proclama-
 tion  dated  the  25th  February,
 1968,  as  varied  by  Proclama-
 tion  dated  the  15th  April,  1968,
 issued  by  the  President  in  re-
 lation  to  the  State  of  Uttar
 Pradesh  (Hindi  and  English
 versions).

 (ii)  A  statement  showing  reasons
 for  delay in  laying  the  above
 Notification.
 [Placed  in  Library.  See  No.
 LT-1839  168.)

 (2)  A  copy  of  the  Annual  Accounts
 of  the  University  Grants  Commission
 for  the  year  1966-67,  together  with
 the  Audit  Report  thereon,  under
 sub-section  (4)  of  section  19  of  the
 University  Grants  Commission  Act,
 1956.  [Placed  in  Library.  See  No.
 LT-1840/68.]
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 NOTIFICATIONS  UNDER  ALL  INDIA
 SERvicEs  ACT

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY OF  HOME  AFF
 AIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  Sir,  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  followin
 Notifications  under  sub-section  (2)
 section  3  of  the  All  India  Services
 Act,  1951: —
 (i)  The’  Indian  Police  Service

 (Probation)  Amendment  Rules.
 1968,  publistied  in  Notification

 ‘No.  G.S.R.  1426  in  Gazette  of
 ‘India  dated  the  3rd  August,

 1968.
 =

 (ii)  The  Indian  Administrative
 Service  (Probation)  Amend-
 ment  Rules,  1968,  published in  .  Notification  No.  G.S.R.
 1427  in  Gazette  of  India  dated
 the  3rd  August,  1968.
 [Placed  in  Library.  See  No.
 LT-1815  (68)

 (iii)  G.S.R.  1428  published  in  Gaz-
 ette  of  India  dated  the  3rd
 August,  1968,  containing  corri-
 gendum  to  GS.R.  590  dated
 the  30th  March,  1968.
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 (iv)  G.S.R.  1476  published  in  Gaz-
 ette  of  India  dated  the  10th
 August,  1968,  making  certain
 amendment  to  the  Indian
 Police  Service  (Fixation  of
 Cadre  Strength)  Regulations.
 1955.

 ()  G.S.R.  1477  published  in  Gaz-
 ette  of  India  dated  the  10th
 August,  1968,  making  certain
 amendment  to  the  Indian  Ad-
 ministrative  Service  (Fixation
 of  Cadre  Strength)  Regulations,
 1955.

 (vi)  G.S.R.  1478  published  in  Gaz.
 ette  of  India  dated  the  10th
 August,  1968,  making  certain
 amendment  to  Schedule  TII  to
 the  Indian  Police  Service  (Pay)
 Rules,  1954.

 (vii)  G.S.R.  1479  published  in  Gaz-
 ette  of  India  dated  the  10th
 August,  1968,  making  certain
 amendments  to  Schedule  III
 to  the  Indian  Administrative
 Service  (Pay)  Rules,  1954.
 [Placed  in  Library.  See  No.
 LT-1841  /68.)

 U.P.  GOVERNMENT  NOTIFICATIONS  re.
 Motor  VEHICLES  RULES

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  TRANSPORT
 AND  SHIPPING  (SHRI  BHAKT
 DARSHAN):  I  beg  to  lay  on  the
 Table—

 (1d)  A
 copy

 each  of  the  followin;
 Uttar  Pradesh  Government  Notif-
 cations  under  sub-section  (3)  of  sec-
 tion  133  of  the  Motor  Vehicles  Act,
 1939,  read  with  clause  (iv)  of
 the  Proclamation  dated  the  25th
 February,  1968,  as  varied  by  Pro-
 clamation  dated  the  15th  April,
 -1968,  issued  by:  the  President  in
 relation  to  the  State  of  Uttar  Pra-
 desh :  —

 (i)  The  U.P.  Motor  Vehicles
 (Tenth  Amendment)  Rules.
 1967,  published  in  Notification
 No.  2384-T/XXX-B-70P/61  in
 Uttar  Pradesh  Gazette  dated
 the  16th  September,  1967.


